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GOVERNMENT OF 1NDIa,
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LESISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915
(5 & 8 Geo. V, Ch. 61).

The Council met at the Council Chamber, Imperial Secretariat, Delhi, on
Wednesday, the 22ud March, 1916.

PRESENT :

The Hon’ble S1k WiLLIAM CLARK, K.C.S.IL, C.M.G., Pice-President, presiding,
and 56 Members, of whom 50 were Additional Members.

RESOLUTION RE TRANSFER OF CONTROL OF THE
CALCUTTA UNIVERSITY,

The Hon'ble Mr. Surendra Nath Banerjee :—*Sir, I have
the honour to move the following Resolution which stands against my name,
namely :—

¢ That this Council recommends to the Governor Genmeral in Council to consider the
advisability of placing the University of Calcatta on the same footing with the Universities
of Madras and Bombay in respect of the relations between the Calcatta Uiniversity and the
hea! of the Local Government for purpos:: of administration and control.’

¢ Sir, under the provisions of the Indian Universities Act of 1904, His
Bxcellency the Viceroy is the Chancellor of the Calcutta University, and large
powers of control are vested in the Government of India. To us, who are
graduates of the Calcutta University, it is a matter of pride and honour that
His Excellency Lord Hardinge should be the head of our University, and
speaking for myself, I will say this, that but for the approaching retirement
of His Excellency, I for one would not have brought forward this Resolution.
Speaking as Chancellor of the University of Calcutta at the Convocation held
on the 16th March, 1915, His Excellency was pleased to observe that his position
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[ Mr. Surendra Nath Danerjec.) 22xp MaRcra, 1916.]

as Chancellor of the University brought him in direct contact with the student
community of India. In them and in their welfare, Lord, ITardinge has
always fell a keen and abiding interest. We cannot jorget the incognito visit
which His Excellency paid to some hostels in Calcutta, with a view to ascertain-
ing for himself, after personal examination, the conditions under which the
students lived in those hosels. Sir, nothing so powerfully appcals to the
imagination of an Oriental people as when a ruler conceals his personality when
doing good ; and the mermaory of this visit will long rewain an abiding posses-
sion with the student tommunity of Calcutia. Lord Hardinge has always
been a generous patron of the Calcutta University. The Government of
India have paid a sum of over 42 lakhs of rupces for our hostels, besides other
grants, the capitalised valuation of which would amount to about 36} lakhs.
Sir, T feel it my duty to make this public statement as some acknowledg-
ment. however inadequate, of the obligation which we are under to our
retiring Chancellor.

“ Sir, my Resolution has a con:titutional bearing, and it is intimately con-
nected with the raising of the status of our Proviuce to that of a Presidency
Government. Bengal was made a Presidency Government by the Royal
Proclamation of the 12th December, 1911. A part of that procﬂlmatiou was
embodied in a Parlian.cmtary Statute in January, 1912 — Statute 2 & 3 Geo.
V. Cuoapter 6. I will reed the first clause of the Statute, which ix pertinent to
the Resolution now under discussion, Clause 1 says:—

‘Itis hereby declared that tbe Governor und Governor in Council of the Presidency
of Fort William in Bengal siall, within that Presidency as so d-limited as aforesaid, have all
the rights, duties, function: .nd immunities which the Governois and Governors in Counncil of
the Presidencies of Fort St. George and Bombay, respectively, poseess, und all enactments
relating to the Governors of those Presidencies, etc., atc.”

“ Now, this is the important part:

“Provided that, if the Governor General in Council reserves to himselfl any powers now
exerciseable by him in relation to the Presidency of Fort Williim in Bengal, those powers
shall inue to be exerciseable by the Governor General in Council in the like manner and
to the like extent as heretofore.”

“ Therefore, Sir, it is obvious that, under the provisions of this Statute, the
Governor of Bengal is placed exactly on the same footing with the Governors
of Madras and Bombay, save and except in respect of certain powers and
furctirs which are reserved to the Governor General in Council, and which
at the time were being exercised by him. Thosc powers and functions are two
in number: (1) authority to fill temporary vacancies on tine Bench of the
Calcutta High Court, and (2) authority as Chancellor of the Calcutta Univer-
sity. Lord Crewe was then Secretary of State, and when introduciug this Bill
be made certain observations which, with the permission of the Council, I will
read as bearing upon this particular proviso. I am quoting from Hansard.
He said—

‘I now come to the clauses of the Bill. The first clause (tha: is the clause I have
just read) declares that the Governor of Bengal should have all the rights, duties and
functions which the Governors of Madras and Bombay poseess. The effect of the clause is to
give the Goverpor of Bengal these extra powers given by the later epactments uoder which
power was taken to tp}l:‘ly to any new Presidency the powers which the Governors of the other
Presidencies possess. Then, the. House will observe —this is the important part—that two pro-
visions are attached to this first clause. These provisions depend upon the fact that the powers
of the Calcutta High (‘ourt are not, as matters stand, curtailed although the area of Bengal is

banged and a new Li t-G hip is ted. The power which is pointed to in
proviso (a) is this: that the High Courts Act of 1571 gives the Governor General in Council
power to appoint temporary Judges to the High Court of Culcutta.’

“ Nothing is said about the Calcutta University. for the simple reason that
the same grounds apply. The size of the Province of Bengal was curtailed, but
the ]uruf:;wn of the Calcutta University remained the same as before,
extending over the new Province of Bihar and Orissa, over Burma and Assam.
It was not thought desiable at the time that a local Governor should
exercise auathority over areas outside his territorial limits. The same
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objection, of course, would not apply to the Governor General in Council. The
Governor of Bengal, who succeeded the Licufenant-Governor of Bengal,
stepped into his position as Rector of the Caleutta University. That is a new
office altogether in connection with the Caleutta Universi ty, which does not exist
in any other University. The powers and functions of the Rector are defined
in scction 28 of the Universities Act. Clausc 1 says that the Reotor shall
take precedence at Convocations next after the Chancellor, but before the
Vice-Chancellor. Clause 2 says that the Chancellor may delegate all or any
of his powers to the Rector. Sir, I do not know whether any powers
have been delegated My own impression is that they have not been ; but
1 shonld like to be corrected if nceessary. This I do Know as a matter of
fact, that from time to tiwe in reference to important considerations, the
opinions of the Rector are invited by the Government of India. These
opinions—I am not alawyer, but I venture to think that 1 am right in making
the observation—these opinions have no statutory force, but they have a moral
value, as coming from the Governor of a great Province and a Governor of
such great popularity and one held in such high esteem and rezard as Lord
Carmichael.

“8Sir, I have dwelt upon the constitutional aspect of this' question in order
to indicate that the conditions which led to the acceptance of the constitution
at that time are now in process of change and transformation. I take it, Sir,
that the new province of Bibar and Orissa will soon have a University of its
own. I presume that the Bill is nearly ready ; and with Sir Harcourt Butler,
our ex-Education Minister, as Lieutenant-Governor of Burma, I take it that
within a measureable distance of time, Burma too will have a University suited
to its own requirements. Sir, the Governor or the Lieutenant-Governor of
every province in India is the Chancellor of the University belonging to that
province. Why should an exception be made in the case of Bengal ? Turge
this proposition, not indeed on the ground of administrative symmetry.
Administrative anomalies may and do exist, and they arc tolerated so long as
no inconvenience is caused, no injustice is perpetrated ; but I rest my case upon
far higher grounds My submission is this, that the University system of a
province should be in direct touch with anc coutrolled by the public opinion of
that province, and for this purpose the head of the Government should be the
Chancellor of the University. Sir, I look forward to a time—it will not perhaps
be within our life-time, it may be a dream, but many of our dreams have become
realities—when the Chancellors and Vice-Chancellors of our Universities will be
elected by the members of those Universities, and I think we who are here workipg
for the futuie, may prepare the ground for this consummation. I do not in-
deed place my Resolution upon that exalled basis. But I give expression to
a suggastion which occurs to me as I am speaking upon this matter. Sir, the
Government of India, when it was located in Calcutta, was in direct touch
with the sources of local public opinion; but that is not and cannot be the
case now. I will say this, that I can conceive of no possible objection to the
acceptance of my proposition except this, that the Governor of Bqual as
Chancellor of our University may exercise authority over areas outside his
jurisdiction. I ask, are therc not Governors and Lieutenant-Governors who are
doing that now > The Lieutenant-Governor of the United Provinces is the
Chancellor of the Allahabad University, and as such he exerciscs authority over
afRliated icstitutions in the Ceatral Provinces and in Ajmer, which are distinct
and separate administrative units. Take another case, which is even more
pettinent and apposite. The Governor of Madras as Chancellor of tl}e Uplver-
sity exercises authority over affiliated institutions in Ceylon, which is not
a part of the Government of India, and is not even subject to the jurisdiction
of the Secretary of State for India. ~Yet, Sir, no catastrophe, no cataclys_m
has ocourred. The authorities in Ceylon have not complained of the curtail-
ment of their power or of the loss of.their dignity. Educated Ceylon goes to
sleep without any perturbation of conscience or loss of self-respect. In view
of these cases, may I not ask those who are opposed to this proposizion to
re-consider their views in the light of the factsto which I have referred ? Rut,
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Sir, 1 desirc o place my casc upon a still higher ground. We have been
promised provincial autonomy by the great Despatch of the 25th August,
1911.  Attempts have been made to whittle down the significance of that
message. What has been writlen, however, cannot be unwritten, scréptum
manef ; and we as the representatives of the people will see to it that this
beneficent message is redcemed in the fulness of time. Provincial autonomy
is bound to come sooner or later. I hoye it will come in the train of those
political readjustments that are inevitable after the war. Provincial autonomy,
if it means anything, means this, that ecach province should be self-contained,
sclf-dependent, self-governing. If my Resolution is accepted and given
effect to, it will be a distinet step towards the fulfilment of the
pledge which is contained in the Despatch of the 25th August, 1911, and
which will fer ever be associated in the annals of Indian administration with
the name and fame of Lord Hardinge. Sir, it does not seem to me that it is
necessary that there should be immediate legislation upon this point, if my
proposition is accepted. The Chancellor may delegate his powers, under the
section to which I have referred, to the Recctor. The Rector, without the
rame, will then become the de facto Chancellor. The experiment may be
tried ; and if it is found successful, legislation may be undertaken afterwards
My proposition is an exceedingly moderate one.  All that I ask the Govern-
ment to do, is not {0 jump to a conclusion or to come to a finding with regard
to the great issues which I suggest. All that I ask the Government of India
todo, is to consider—mind you, nothing more than to consider — the advisability
of carrying out a reform which will make the head of the Local Government
the responsible head of the Universi‘y I do not want that my Hon’ble friend
should get up in his place and say ° we are not in a position to accept that
proposition, and we cannot make Lord Carmichael at once Chaucellor of the
University. ' I do not want that. I want you to consider the proposition. 1
want you to consider it from the standpoint which I have suggested, in the
light of the facts which I have mentioned. I want you alsoin justice to those
who are opposed to me, to consider the objections that may be raised. Ido
not think that any proposition can be more modest, or more reasonable, ard
therefore it is with some confidence that I submit this Resolution for the
acceptance of the Council.”

The Hon’ble Mr. Dadabhoy :—* Sir, I have not the slightest desire
to oppose this Resolution. But, in my opinion, the Council should carefully
weigh certain relevart facts. At present, besides Bengal, Bihar, Assam and
Burma are served by the Calcutta University. So long as that University
is under the direct control of the Government of India, Bihar, Assam and
Burma have no caus: to complain. But if that control is taken away and the .
University is placed under the direct control of the Government of Bengal,
those provinces may have a just cause for complaint. This question of the
Calcutta University being placed under the direct control of the Government
of Bengal would not have arisen had the Capital not been transferred to Delbi ;
but it is .curious that after the Durbar announcement, the then Vice-
Chancellor, 8ir Ashutosh Mukherjee, emphasised the point in his Convocation
address with evident satisfaction that the Calcutta University would still be
connected with the Government of India, and that His tixcellency the Viceroy
would continue to be the Chancellor. I need not apologise for i
a Pa-aged from Bir Ashutosh Mukherjee’s celebrated Convocation speech. He
said :

‘ Gentlemen, at the beginning of my speech, I referred to a kind of crisis in the affairs
of our University. We are all conscious, conecious not withont deep regret, that this crisis
is indeed not conbned to the academic precincts. Great changes are a complishing themsel
which affect the life of our whole province. Bengal has been for more than a centary the loading
province of India ; Calcutta has been the capital, in name no less than in fact, of & great Empire ;
and now these high distinctions are all at once passingiaway from us. Caleutta, Bengal are
discrowned and eannot help ﬁnlini:mhte. The gloom of grievous bereavement lies heavy on
our minds; we feel ke men who have ‘fallen from their bigh estate.’ The ohanges which
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we somehow cannot help deploring may indeed vltimately be fraught with good to the

general; L LoLin f:vcﬁ we hope and trust that this will b= =0 ; Lut this reilection on the zood of
(l'.(-‘\vlm!c naturally e bat cold comfort to that part which is walled upoa to pay the pr Our
University—to retnrn to what concerns n< mosi. nearly --los»s the distinction it has enjayed for

80 Jong a time «s the University of the capital city of India. Wt
bave our gracicus Vieeroy as the Chun-ellor of our Universite will i» prescived {o us. It in
any ease he will no longer reside in our midst, and highly prized opportupities of confiding to
him direct our needs and wishes will be taken away from us....... ’

The Hon’ble Mr. Surendra Nath Banerjee :— What is the
date of the speecli =~

The Hon’ble Mr. Dadabhoy :—<1912. 1 havc not finished the
quotation. Now comes the most linportant passage —

‘ The University hus in the past been indeited to its lenevolent Chancellors for 85> much
that we natarully view the possibility of severance, even the possibility of weakenin
customary bond with distress and apprehension. In addition, as misforture neve.
single, it appears likely that before long the jarisdiction of the University m.y be ¢
veiy considerably ; and a lurge eection of the members of the Univer-ity apprehend thut this
may mean to v+ loss of prestige, (and such loss is ro light matteri, loss of influence loss of
incon+, and with it loss of power to do gaol wark. 1t is an irny of fate that all this
happens to us just at a moment when we held ourselves justified in locking back with: some
pride and satisfaction on the work accomplished in the immediste past.”

aly trost that the privilege to

« Apparently the Vice-Chancellor reflected on that occasion the Bengal
public opinion. Since then noiking exceptionally serious has happened to
discount the advantages referred 1o by Sir Ashutosh. Wehave not fzund so
far any expressed desire on thc part of Bengal for a change in the adminis-
trative control and status of the University, The only act of serious inter-
ference on the partof the Government of India since the trausfer of the Capital
to Delhi was the requisition made by that Government sowetime ago for the
dismissal of three University lecturers for political reasons. Even if the Govern-
ment of Incia ceased to have any Jirect conncction with the Caleutta Univer-
sity, and it was found that certain lecturers were undesirable, it would be easy
for that Government to securc their dismissal through the Government of
Bengal. The aldvantage to Benga! from the suggested change is not therefore
clear.

“ Sir, my Hon’ble friend has remarked that things are now in a process of
change and transformation, and all what we &ask is that ithe matter may he
closely inquired into by the Government cf India. Surely there can be no
objection to such & modest request I Lope that the Government will see its
way to accept this Resolution, and ascertaiv whether the .Governments of
Bihar and Orissa, Assain and Burma would like the proposed change, or #he-
ther they would prefer to remain under the existing arrangements.”

The Hon’ble Lieutenant-Colonel Gurdon :— Sir, speaking
from our point of view in Assam, it is impossible ot to regard the Hon'ble
Mr. Banerjec’s Resolution except with feelings of considerable apprehension.
I would venture to submit that so long as the University of Caleutta ministers
to the needs of more than one Province, it cannot safely, with due regard to
the interests of the other Provinces, be brought under a single Provincial
Government. The University of Calcutta, assuming that it is Calcutta under
control as well as in name, must be governed always by the interests of
Calcutta, which obviously cannot always coinciie with the interests of a
frontier Provinoe like Assam, with its peculiar tribes and peoples, hoth of the
hills as well as of the plains, many of which differ o greally, both in languages
and customs, from the inhabitants of Bengal. What can the professional
men of Calcutta, who form the majority of the University Syndicate, know
or care of the interests of Assam? We may be quite sure that oocasion for
oonflict would not be infrequent, and that when it arose, we should find it
diffioult to obtain a hearing. With the Government of India, however, as
the controlling authority, our interests are safe.
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“I can quite understand the position of the ,’mng::“li who does not see
why Le should not have a I piversity of his own, We, in Assam, would like

to have a Univ ersity of our own when the time conics — b ut there i1s no reason
why the Bengali should be allowed to inicrfere with existing rights and to
claim exclusive control of the University which was founded more than half
a century aco for the * Presidency of 'ort William in Bengal and other paris
of India,” and which has by later orcers or enactments, been given the
Provinces of Bibar aud Orissa, Burma, and Assam, as well 23 Bengal, in which
to evercise the powers which have hocn conferved upon it. 1 spoke of ¢ exist-
ing rvights.” The rights referred to are the powers which are conferred upon
the Government of India by the Act of Twmpﬂmhm‘ the Indian Universities
Act (Act VIIT of 1904), the Regulaticns, and the powers conferred by the
University Act of 1904 on the Chancellor, in which Assani, as a coparcener
in-this Univ ersity with the krovince of Bengal and clier parts of India, is
materially interested. I would rvefer, in particular, to section 25 of the Indian
Universities Aet which Jays down that the Senate, with the sanction of the
Government (4.e., the Government of India) may, from fime to time, make
regulations consistent with the Act of Incorporation, oz amended by the
Uuiversities Act, and with the University Act 10 provide for matters rc ating
to the Dlmer%m’ The present regulafions for examivation, accordizg to
the _,1_\‘r1.uuafmu, Tntermediate Arts, and B. A standard, px()v‘(kiox- papers
in compositicn in certain vernacular lancuages which include Assamese and
certain other langnages. It is a matter of the greatest Driportance to us in
Assain that these examination rules should not be altered without our consent.
Under the existing law no alterations in the regulatiors car be made without
the sanction of the Government of In dia, and under ex:: ting circumstances,
no alterations would, I venture to think, be macde by that body without
obtaining the views of the Chief Commissioner of Assam. Should the con-
trol of the Government of India in respect of sanctioning regulations be
withdrawn, what guarantee have we that no alterations would be made in
the regulations without our consent being previously obtained ?

“Burma and Bihar are contemplating Universities of their own; Assam,
in process of time, will adopt a similar course. When thet happens, Bengal
may Le safely left, I venture to think, so far as we are concerned, to manage
the Uziversity of Calcutta, which will then have no authority in Assam.

“ In conclusion, Sir, although there would seem to be good grounds fcr not
disturhing, on the hne-, indicated by the Hon'ble Mr. }hrerJec, the existing
state of things as regards the University, I can only submit that should it be
decided to undertake the inquiry sugrresfed in the Resolutirn, Assam interests
may be very carefully considered before a decision is arrivad at.”

The Hon’ble Mr. Setalvad:—“Sir, as one counected with the
active, day by day work of the Bombay University fo' many years, | have
followed this debate with great interest. = Ay Hon'ble I-iend Mr. Banerjee
has pleaded for the transference of the control of the Caleutta University from
the Government of India to the Government of Bengal. When I saw the
Resolution on the Agenda paper, I expected to hear from my Hon’ble friend the
reasons why he wants this transfer I hoped to hear frc:a him of the incone-
venience felt by the Calcutta University and the disadvantiges suffered by it
by being controlied by the Government of India. I also expected to hear of
the advantages that he hoped the Calcutia University would derive by having
the control transierred to the Government of Pengal. Dut in his eloquent
speech I have searched in vain for thcse reasons. He has told us that the
Bombay and Madras Universities are controlled by the Tocal Governments,
and he pleaded that the same should be the state of things with regard to the
Calcutta University. May I tell my Hon’ble friend tha: there have been
occasions in the history of the Bombay University when we wished that the
control of the University rested with the Government of India, and not with
the Government of Bombay.
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“ My Hon’ble friend wishes that the Bombay model should be iilowed.

I suppose, Sir, in each case it is the distance that lends enchantment For 1
can tell my Hon’ble friend really and Inlly that there have been cceasions in
the history of the Bombay University when we have wished that we had less
of provincial control over us ; and I will illustrate what I mean.

“ In the year 1910-11, we were suvprised in the University one day to
find several letters addressed to us by the Bombay Government, suggesiing 1o
us that the Univers'ty should undertake various changes in its courses of study
and various other n.atters. That was the first occasion in the history of the
Bombay University +hen we had such divect interference in its affairs by the
Bonxbav tovernmen{. One of the suggestions made by the Bombay Govern-
ment was that Lng.lsh History, which till then formed & compulsory subject
in the B. A. course, vught to be abolished. The matter was discussed at great
length and debated in the University, and the overwhelming opinion was in
favour of the reteniion of I'nglish History in the B. A. course. After long
debates, a conclusion was arrived at, in which the Dirgetor of Public Instruc-
tion ¢onecurred, that Iinglish [IMMV should le retained in the B, A. course,
I mav say that the resclution was arrived at with only one dissentient in the
whole Sepate. But - hen that resolution went up to the Local Government
for confirmation vuder the Regulations, what happened ? The Bombay
Government were quite prepared to set aside the unaniicous vote of the
Senate, and, not ssatisfied with the reasons which prompted the Senate to
retain Lnnhsh History in the B A course, they absolufcly ordered the
Director of Public Instruction to bring forward a resclution in the Senate
reversing that unanimous decision of the Senate and to abolish English Iistory
from the B. A. cowse. and the yocr Director of Public Inctruction, whatever his
personal views were about the matter, was obliged to obey that mandate. The
resolution was moved by the Director of Public Instruciion in pursuance of
that mandate, and furthermore all Government officials who were inembers of
the Senate were officially told—a written whip was sent round to them—to go
to the Senate meetiig thar day when that resolution came up, and to vote in
favour of the motion of the Dircctor of Public Tustruction. This was openly
mentioned at the meeting of the Senate an that occasion and covld not be denied.
With all this whipping, with all this interference, the result was no doubt that
they gained their proposition and the resolution was passed ; but even then they
were able to pass it with a majority of 4. I amn say ing this for the purpose of
showinz how the sentiments and the feelings of the Senate must have been
against “that proposition which was-force’! on” them by Governwent in that
manner. However. the Local Government's view prevailed against the almost
unanimous opinion of the Senute in the matter, and so in Bombay English
History is stiil eliminated from the B. A. course although the whole Senafe is
still of the same opinion. I ‘hope and expect, however, that very soon the
matter will come up again for discussion.

“ I am putting this as an illustration before my Hon’ble friend so that he
may consider wheth>r, in advocating the transfer of control from the Government
of India to the Bel»ral Gavernment he may not be jumpiag from the frying
pan into the fire. Because, with provincial control you will get local official
prejudice, and it is ‘ocal official prejudice that would: come into play more
than local public o;iuion if you have the Local Government controlling the
Calcutta Universit; “; whereas, the Governiaent of India, being 1=ola.ted and
detached from loce prejudices, are very often, to my mmd able to take a
large: view of thin-: than Local Governments can. Therefore, I beseesi my
Hon'ble friend to ¢ .sider whether it is really wise to ask for this change in
which he may go further and fare worse.

“To my mind, Sir. the real remedy for the evils of the vrasent University
system lies entnds in another («nc'-non, and that remedy is one, I venimre to
subn:it, that ourth in course of time—I think very socon-—to be applied to
all Indian Universitics What is really nceded is, that the Universities
should be put more under popular control than they are now ; that the
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control of Government, cither the Provincin]l Government or the Govern-
ment of India, should be remived as far as possible, and that the Senate should
be really made a popular body. When 1 speak of a popular hody, 1 do not
mean that it should be popular in the sense of otber assemblies. No doubt
you heve to secure on the Senatc the presence of educationists, professors,
teachers, and people of that class ; but just cousider what the present consti-
tution of the Senates is. Yca have the Serate composed of 100 members, of
whom 80 are nominated by Government, a further 10 arc allowed to be co-
opted by the £0 people so nominated by Government, and only 10 are left for
electiou by graduates. Vhen the University was first established in 1857, it
was all right in those days vlen education had not progressed in the country
and there was nothiug else possible but thai Government should nominate all
the mewmbers of the Senate : but what a confession it is that eveun after u8
years, although rapid strides bave been made in education, you still allow 10
{m)eople out of a Senate of 100 to be elected Dby the graduates of the

Jniversities whom you have turned out by this time in thousands. To wmy
mind, 8ir, tke time has now «crrived when 2 laiger proportion of elected
members—"’

The Hon'ble the Vice-President :—¢ Thc Hon’ble Member is
wandering a good deal from the puint. We are discussing the eventual control
of the Calcutta University.”

The Hon’'ble Mr. Setalvad:—“I am pointing out that the
remedy for the present unsatisfactory stato of the Calcutta University does not
lie in the change the Hon'ble Mr. Surendra Nath Banerjee is advocating, but
in the direction which I am trying to show.”

The Hon’ble the Vice-President:—“ The Hon’ble Member is
wandering from the point.”

The Hon’ble Mr. Setalvad.—“1 won’t elaborate it, but what I
wish to point out is that the real remedy lies in the direction that I have indicated
and nct in askicg for one control to be substituted for another. The real
remedy is to free the Unive:sities from (Government control, whether Provincial
or Imperial, make them more amenable to popular control, popular in the
sepse I have indicated. Therefore, Sir, one is not quite sure of the wisdom of
the change which my Hon'ble friend is aidvocating. However, as he has said,
all that he is asking for is consideration of the matter by the Government of
India. Of course there cannot be any objection to the consideration of any
matter at all; but, as X have indicated, it is 2 matter which is beset by muny
difficu'ties ; it is a matter which requires to be very carefully considered before
any couclusion can be arrived at ; and if the matter is to be considered by the
Government of India, I do kope and trust that all the objcctions raired by Burma
and Assam, and the various objections that I have pointed out, will be care-
fully considered. ”

The Hon’ble Mr. Arbuthnot.—S8ir, it is a matter of some
regret to me that in this matter I find myself compelled to oppose to some
extent my Houn’ble friend }.r. Banerjee in a inatter which he evidently has
50 very much at heart. Not, indeed, that I desire to oppose the Resolution
iteelf. The Resolution is couched in terms which are inost persuasively
moderate. All he asks is that the Council should recommend to Governmert
the consideration of the advisability of taking certain action in rcgard to the
administration and control of the Calcutta University.

« It is difficult to object to a Resolution couched in such studiously moderate
language and of such etrictly limited scope. But it was clear from the speech
of my Hon’ble friend that he hopes that the very-sinall seed he is planting now
will at no distant date bear fruit, and with that unfailing enthusiasm whiok is
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so characteristic of himi, he hopes that the mere consideration of the question
will lead to aclion being taler at once in the dircetion which he desires. He
hopes that the Council naving recommended Government of India will at once
proceed 1o consider, and having considered, they will immediately be convinced,
that being convineed, they will without delay, with all the zeal of fresh
converts, proceed to take action on their newly formed conviction. But, Sir,
it s just in regard to this that 1 desire 1o enter a caveat, or perhaps
to phrase it more correctly, invoke a moratorium. Sir, as Mr. Banerjec has
already pointed out to this Council, the Province of Burma, in spitc of ber size
and her importance as one of the major Provinces of the Indian Empire, has
ro University of her own, and is in all matters connected with University
education, under the control of the Caleutta University.  We are in hopes that
this anomaly will, at no distant daie, be rectified. The matter has for some
time been under consideration, and I am instructed to say that detailed propos-
als for the establishment of a University at ilangoon will shortly be submitied
to the Governinent of Tndia. The Government of Burma, and the Educatioral
Syndicate, which is a representative body consisting of officials and non-officials,
of which I myself have the honour to be a member, and which advises the
Liocal Government on ali matteis connected with higher education, and also
public opinion in Burma attach supreme importance to the establishment of a
University { r Burina at Rangoon at the carliest possible opportunity. Detailed
proposals, which have been drawn up by the Direcior ot Tublic Instruction, in
consultation with the Educational Syndicate and also, I understand, in com-
munication with my ITon’ble friend Mr. Sharp, will, as I have already said, very
ghortly be submitted for the sanction of the Government of India and the
Secretary cf State, aud Sir IHarcourt Butler hopxs, and 1 bope (and 1 trust that
on this watter we shall not be found {o be unduly optimistic) that it will be
found possible to introduce the necessary legislation in this Council in the
Autumn Session of the current ycar, and that tnereafter the nccessary Bill
which will ¢f course be entirely non-contentious will be passed into Jaw at
the earliest possible opportunity. If this is done, we are in hopes that we
may bhave our University in working order in about two years from the
present date. But, Sir, I submit that it would cause very great embarrassment
and confusion if, while our TUniversity were in the waking and before
it was in thorough working order, any change were made in the existing
arrangements.

T must further add that public opinion in Burma would be extremely
hostile to the submission of matters connected with University education in
Burma to auy Government except the Government of Burma or the Gorvern-
ment of India. I trust that in this watter my remarks will not be miscon-
strued, and that I shall not be taken to imply anything in any way derogatory
to the Government of Bengal ov its present distinguished head. But I think
this Council will readily sympathise with our view thatthe interests of Burma,
and that the point of view of Burma aie moie likely to receive sympathetic
treatment and careful consideration from the Government of India whose angle
of vision must necessarily be wider than that of ary Local Government, and
which is also untrammelled by local and occasionally selfish interests.

« For these reasons, Sir, I would express the hope that, if this Resolution
is accepted, it will be found possible to give 2n assurance that no change will be
made in existing arrangemeuts until Burma bas a University of her own and
ceases to be dependent in matteis connected with University education o: the
Caloutta University.”

The Hon’ble Maharaja Ranajit Sinha of Nashipur :—
¢ 8ir, I beg to associate myselt with the Rusolution moved by my How’ble
friend on the right. Undoubtedly it is a great honour for the Calcutta Uni-
versity to be associated with the Government of Iudia with the Viecroy as
her Chancellor, but, Sir, at the same time it is desirable that the Chanccllor
should be in touch with the University and the people interested or connected
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with it. At present we have the privilege of having a Chancellor who spent
two winters in Calcutta and who came in contact with a!l the persons interested
in the University, and had been able to discuss wiih them as to ber neecs and
aspirations, but, in future, the Government of India being situated at a long
distance from Calcutta, 1 am afraid the Chancellors will have but little oppor-
tunity of coming in contact with the people of the Calcutta University
and discussing with them any matlers cducational. But at the same time [
recognise the objection raiseda by the people of diflerent Provinces that where-
as the Calcutta University cxercises jurisdiction to places beyond Beuogal, this
should not be placed under the Local (Govermmne.r, so I endorse the sugzresticn
made by my Hon’ble friend that certain dutics of the Chancellor yaay b
delegated to the Rector, I mean His Excellency tl.e Governor of Bengal. subject
to gencral control which may be excreised by the Government of India from
time to time. I think there is no barm in acceptivLg thot view of the gaestisn.
Further, it appears that the Allahabad University is stiil exercising jurisdiction
over such parts where the Local Government has no jurisdiction, and such is
the case in Madras also. So I hope the sugzesiicn made by me will commend
itseli to the Council. For the present, my friend has only asked that ihe
matter may be cousidered by the Government of {ndia, whether it is desirable
to do so, and as such I think there ean be no objection to the Resolution being
accepled by the Council. ”

The Hon'ble Rai Sitanath Ray Bahadur:—“Sir. in 1y
opinion, the Resolution is an exceedingly modest o1 . If my Hon’bie frie- d Mr.
Banerjee had asked that immediate action shculd be taken to transier the
Chancellorship of the Calcutta University to the Governor of Bengal, then 1
would have opposed it. All he has asked for, is that public opinion, the opinion of
the Bengal educated community and different public bodies should be invited
to see whether it is desirable or not that the head of the Bengal Government
should be the Chancellor of the Calcutta University. I welcome the friendly re-
marks of my Hon'ble friend Mr. Setalvad, but I could uot understand the cap-
tious criticism which was made by my Hou’ble friend from the Central Y'ro-
vinces. He does not fcel uncomfortable ou account of his Province having
been placed under the University of Alluhabad, but he is very sorry that
Burma and Assam should be absolutely piac:d uader the control of the Calcutta
University. To that my reply is that Burma is going to have a University of
its own, so that my friend need nof. be disconsoiate on that accouat. The only
province which will have a grievance is Assam, but that I may say is a minor
province, and there cannot be any conflict of interests betwcen Assam and
Bengal. However, the Hon’ble Mover does not ask that imn.ediate action
should be taken ; all that he asks for is that the opinion of the educated

ublic, of the different public bodies and of the Calcutta University should
ge invited,in order to see whether the changeis desirable or nct from the pcint
of view of Bengal. I, therefore, beg to support the Resolution of my Hen'ble
friend.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi
of Kasimbazar :—“ Bir, I beg to support *his Resolution. So long as tie
seat of the Government of India remained in Calculta, it was cminently des -
able that the University of Calcutta should remain under the diract control of
the Supreme Government. After however the transfer of the Capital from
Calcatta to Delhi, the Presidency of Bengal has beea plac:d on the same footi» -;
as the sister Fresidencies of and Bombay, and it stands t- reason that
the Univeni!g of Oalcutta shou'd be placad on the same level as the Universities
of Madras and Bombay as rezards control and administration. Tiie aftairs of o1l
Indian Universities are subject to the supervision of the Government of Iudis,
and the University of Oaloutta should be placed in the same position.”
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The Hon’ble Maur.g Bah Too :—* Sir, on behalf of the people of
Burma I desire to opyse this wotion, Weare in bopes that we will in the
corrse (f {wo or three vears jave the [uliilinent of une of our carnest desires and
have « University of our ow at Rangson.  But meanwhiie Burina, in matiers
of University «ducation, is dependent on the Culeutta Uiiversity, and so long
as Burma is it any way connected with the Caleutta University, the Burman peo-
ple would very strongly resent any change, which would place the control of that
Uuivesity under the Governme .t of Bengal, instead of under the Government
of lud.a. If the Resolution is accepted, T {rust that an assarance will be
given to us in Burma that no clange will be made, uutil Burma has a
Criversity of Ler own.” '

The Hon'ble Rai Ghanasyam Barua Bahadur :—Sir, it
may easily he conceded that the priviieze aimed at by the Resolution may be
iooked upon as only a legitimaie aspiration of the Presidency of Bengal, as it
desires nothing more than what her sister Presilencies have already been
enjoyiig. My Hon'ble fricnd ihe Mover, however, no doubt sces the distine-
tive feature of the Caleutta University in the fact that by the Act of Incorpo-
ration it was made th~» Uriversity for the Presidency of Fort William in
Yienza' and other parts of India. aad that it still continues to be the Tniversity
for to 'r different Provinces ircluding Bengal — Its position in this respect is
i perior (o the other Univer: i esand its responsibilities greater. I should think
its dighity is also higher thou.a the 1i.n'ble Mover does not seem to think
much of it; but it is strange that my Hou'ble friend’s views are at entire
variance with the views wh'ch have been just read out by the Hon’ble Mr.
Dadabioy, of the distinguisl.ed Bengali Vice-Chancellor, one of the greatest
cducaiionists of the day, Sir 2 sutosh Mukerjee on this point. My Hon’ble friend
is anxious to Lave the whole thing governed by his own Province. This is only
in keeping with the princivle of Provincial autonomy which he so much
advocates; and as a sentimeat of Provincial patriotism, if I may so eall it,
nobody should have reason i) find fault with his desire. He has brought in
the example cof the Ceatral Provinces and its relation to the Allababad niver-
sity in support of his claim, and he tiinks that Bengal, in connection with the
other Provine:s which are dependent upon the Calcutta University, will not be
in any other position than what the University of Al'ahabad already is in
conpection wi‘h the Centrai l’rovinces. I do not know what the relations
V. tween the Allahabad University and the Central Provinces have been in the
- -st, hut I have no doubt condicts must have arisen, and if I am rightly
informed, I Lave reason to believe that the Government had at times to take

izorous step: to mitizate occasional misunderstandings and to adjust the rela-
.ions between the two Provices in the matter of University education. I do not
at all mean to suggest that the Government of Bengal Evill'lack in the power of
cfiiciently governing the University or equitably adjusting its relations with the
other Provinces. Nor do I mezn to suggest that the august body, known as the
Calcutta University, will ever he consciously unjust or unfair in any matter
whatsoever. But who is to act as the arbiter when there are honest differences
of opinion bet ween the Government of Bengal and any of the other Provin-
cial Governments concerned © Provincial Governmeats are at their best ; only
Provincial Governments and their own interests as disclosed Uy local public
opicion, on which my Hon’ble friead rightly lays so much stress, and often
greatly ss-ayerl by it, will al vays be and are _bound to be their 'ﬁrst concern ;
besides, local opinion as to «ny matter in_difference is not unlikely to carry
conviction. “rom our past experience I hope I shall be excused if I say
that Bengal public opinion #1.d the measures adopted by the Bengal Govern-
ment are somctimes found to be at variance with the opinion and interests of
her less favoured neighbours. l.et me cite an instance iu the case of my. own
Provinoe in a matter closely connected with education, vie., the recognition
of the Assamese language us a separate language and the advancement of
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education in Assam with the aid of its own vernacular. As Hon’ble Members
are aware Assain was under the Government of Bengal for a long; time after
its annexation to the British Raj. Tor administrative convenience of its own
the Government of Bengal importod a large number of Bengali clerks and
subordinate officers into the Province At the beginning of the adwministra-
tion Assamncse was recognised as 1 .e language of the Ceurts; but Bengali
soon succeeded in driving it out and taking its place in the Courts and schools.
Bengali clerks and officers then began to pour in to fill miore and more posts
in the administration, and the Assamese became ousted from all important
pusitions.  Education found its progress impossible, and the second grade
colleze which was established at Gauhati had ultimately to be abolished
insiead of being raised to a higher status. The Assamese leaders of the day
and son.e beuevolent American wmissionaries who had studied the people and
the language for 2) years made a protest as clear and strong as possible
from the Deginning and formally moved the Bengal Government in 1834
sayicg that incalculablc mischief was and would ve done to the people of
Assam, and that their educational and material progress would greatly suffer
by this unnatural process. But the Government of Bengal instead of yielding
to popular clamour thought rather of putting themselves on their defence, and
it was after a long struggle of close on 29 years that in 1871 they were convine-
ed of their mistake, and Sir George Campbell, the then Lieutenant-Governor
of Bengal, ordered the Assamese lacguage tobe reinstated in the Courts und
primary schools Bengali, however, continued in the middle and high schools
down to the time of Sir Henry Cotton, when Assamese began tobe taught in
the Dibrugarh middle school in 1898, From that time it has been gradually
introduced into all the schools of the Assam Valley, with the exception of
certain schools of the Goalpara district. At last recognition was grunted by
the University of Calcutta which allowed its inclusion in its list of vernaculars
both for Matriculation and degree examinations.

“ Bengali has thus had the advantage of being for nearly half acentury the
only officially recognised language in the Assam Valley, and for nearly three-
quarters of a century the only me lium of instruction in all but village schools
That this state of things must have had a disastrous effect upon the language
and its literature is evident. Assamese had to fight for its very existence. It
would have been lamentable had the fight eided otherwise A people who
had developed themselves on lines of their own, whose literature had char-
acteristics distinct as their own individuality, would have beeu generally ciush-
ed down into ‘ hewers of wood and drawers of wuter.' There was therefore
much more at stake than the mere recognition or non-recognition in official
cizcles of a particular language. Tho future of a whole race was in question.
Now of course the language has been fairly and finaliy settled, though the
disastrous effects of the mistaken policy pursued for so long a time are still
visible on every side we turn our eyes in Assam, and will continue todo so for
a longtime yct. 1 have dwelt ai some length on the point only to show how a
single mistake or difference of opinion may have far-reaching effects on the des-
tinies of a whole race.

““Now, 8ir, one word about public opinion in Bengal. It has a great res-
pect for its own cherished views whatever the world m1y have to say against
them. Even on this Assamese language question whicﬂ was sct at rest after
thorough discussion extending over half a century aud more, a leading Bengali
journal had in ite columns the following so late as the 20th December last : —

¢ Unfortunately, however, there is a tendency ou the part of our bureaucratic Guvernment
to create new lan, where there are none, and to raice each petty dialect to the dignity
of a language. Thus, Assamese, which is undoubtedly a dialectic variation of Bengali, has
been made into a separate language, chiefly, we helicve, under the advice and influence of
rome Chiristian Missionaries ~There are sume foolish and mwisgnided people whose local vapity
is gratified by this kind of thing; bat still it must be said that the tendency to maltiply
dialectie differences and to raise dislects to the rank of languages is against the true interests
of civilisation and progress.’
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* Comment on this ¢Tusion is needless.  The writer may, however, profit by
reading the opivion of at least a better authority than himself. 1 will rcad
out a passage {rom a book entitled A Bengali Gramwar, also an Assamese
Grammar by Professor G. F. Nicholl, M.A., a great oriental scholar, who was
Lord Almoner’s Professor and Keader in Arabic in the University of Cxford,
Oriental Lecturer of Balliol College, Oxford, Professor of Sanskrit and Persian
in King’s College, London. He says—

‘ Assamese is pof, us inany cuppose, a corrupt dialect of Bengali, but a distinct and
co ordinate tongue, having with Bangali a common source of current vocabulary.  Jis Senskrit
did ot come to it from Bengal, but from the Upper Provinces of India, tris ali who carefully
examine the matter will readily adiwt.”

“ That being the case, Sir, it is not at a.l unnatural that, when a propesal
comes up for giving full control to Bengal in any matter in which oiber
Provinces are commonly interested with Bengal, they should feel disposed
to Jook upon tne situation with some apprehension and uncasiness. Bihar
and Burma, 1 understand, are going to have their Universities in a few
years. 1f the Government of India thinks of divesting itself of the powers it
now has over the University of Calcutta, 1 humbly suggest that similar pro-
vision should be made for a separate University for Assam also, and ask Bengal
to wait tili all these dependent Provinces have been provided with their own
Universitics. But till then, the Government of India should, in my humble
opinion, retain its present controi over the Calcutta University. The Resolu-
tion of course asks the Government only to consider the advisability of taking
a certain step. If it should mean nothing more than a consileration of the
pros and cons of such a step, there can be no serious objection to the Kesolu-
tion being accepted, and discussions opened with the Local Governments con-
cerned in the watter. 1f it should, however, mean anything more than that,
I feel it my duty to oppose the Resolution.”

The Hon’ble Dr. M. N. Banerjee:—"Sir, T give my hearty
support to the Resolution moved by the How’ble Mr. Surendranath Bauerjee.
I should like to add to the arguments that have been put forward in favour
of the proposed change ihat the Chancellor of the University nominates 80
per cent. of tbe Tellows, and that the Governor of a I'rovince is more likely to
kuow the persons who are best fitted for the purpose.

«¢ 1 further submit that, if this Resolution is accepted, it wili remove many
of the difficultics and much of the delay which educatioual institutions have to
suffer from in the matter of affiliation to the University, and which will
continue so long as the existing state of things remains.

“ As to the expressions of Sir Asutosh Mukherjee which my Hon'ble friend
Mr. Dadabhoy has quoted, I think they are not so arguwentative as giving
utterance to the sentiments which Sir Asutosh felt at the tiwe.

¢ As regards the suggestion which the Hon’ble Mr. Setalvad has made of
undue interference on the part of Local Governments in University affairs, I
think such cases are very rare and exceptional, and they may happen in any
form of University control.

“ As regards the objections raised by the Provinces concerned, I will
leave my Hon’ble friend the Mover to reply to them.

« T again give my hearty support to the Resolution moved by my Hon’ble
friend.”

The Hon’ble Mr. Cumming :—*Sir, I trust I shall not weary the
Counoil at this stage by offering a few observations on the Resolution from the

. point of view of the Local Government concerned. The Hon'ble Mr. Banerjee
ms given his reasons, regarding some of which there is difference of opirion;
but, regarding his narrative of facts, in the main, I think the Council may
take it as correct. I am in a position tosay that the Government of Bengal
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would welecome a change of the nature indicated in the Resolution, but with
certain reservations.

It scems to me, Sir, that thore is a general principle involved; and
that principle is a well-known one in administration. Where therc is
responsibility, there should be authority; and in fact power or authority
cannot be divorced from responsibility without serious consequences. In the
present circumstances of Bengal, since the Government of India have moved
from their former headquarters in Calcutta, the position of the Government
of Lengal is such that it has a responsibility of which it cannot divest itsell.
Now, in the application of that principle, there are two points to be considered.
First of all, a. regards the position of the Rector, under the existing law the
Lieutenant-Governor was the Rector ; and to that position the Governor has
succeeded by the tacit consent of all concerned. At the same time, in the Act
no special dutics are assigned to the Rector, and I believe I am correct in
saying the Act does not countenance the delegation of any powers or functions
of what is known in the Act as ¢ the government’ to the Rector. I cousider,
Sir, that this position offends against the proposit'on which I stated, namely,
that where there is responsibiiity, as there is now, there thould be authority.

“Next as regards tha Government of Bengal, in the same manner,
circumstances have changed since 1904. In that year, as has already been stated
to the Council, the ‘ government ’ was placed in the hands of the Governor
General in Council.

“But it is well known that in the cases of Madras and Bombay, under the
same Act the authority of the ‘government’ was given 1o the respective
Governors of those presidencies. In fact, the Local Government of Beugai
is not mentioned at all in the Act of 190+, I am, therefore. to say that the
Government of Bengal would welcome any change whereby ultimately, as
regards its own territory, it would not be in a worse position than the sister
Governments of Madras and Bombay.

T said that there were certain reservations. These reservations have been
the subject of comment in the course of the debate, and very properly so.
There are undoubtedly real difliculties on account of the fact that at present
the jurisdictions of the Presidency of Bengal and of the University of Calcutta
are not conterminous. There would be a great advantage in making the
jurisdictions conterminous. It is true, as has already been expluined in the
course of the debate, that, in the case of the United Provinces and in the case of
Madras, the Governments in those areas do control colleges which are
affiliated outside their areas. But, at the same time, 1 consiier that. aslong as
there is official control of the Universities, that contrcl should, as far as
possible, be cuncentric with the jurisdiction of Government. It should be re-
cognised in this connection to what a great extent Bengal proper is involved.
In Bengal, there are 41 colleges affiliated; in Bihar, there are 7 ; in Assum,
there are only 2, and possibly in the future 3 ; and in Burma, thereare only
2. It is obvious then to whal a great cxtent the cxisting Government
of Bengal is interested in the large pumber of colleges which are under its
territorial jurisdiction. Of course, if, asis probable, the two Universities of
Bihar and Burma materialise, as I understand they will, and asI personally
hope they will, the position will become altered, and then there will remain only
the Administration of Assam. I think it should not be impossible that, when
that state of things has been reached, an equitable arrangement may be
made so that the ruler of Bengal and the Government of Bengal should be in
a position to control the T'niversity affairs within the areas of existing
Bengal and Assam. I quite agree with those Members who have spoken who
say that under existing circumstances, without casting any reflection, they
feel that it is proper that the authority should remain as an outside im-
partial controlling authority ; but if these changes should come about,I can
say, on behalf of the Government which I have the honcur to represent, that
they would be welcome. With these reservations and remarks, I support the
Resolution.”
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The Hon’ble Mr. Oldham :— Sir, Thad not infended to say any-
thing on this Resolution this morning, mere cspecially as T have no instructions.
In view of the fuct that the Right Hon'lle the Secretary of State has already
decided that a separate University for Bihar and Orissa ( the scheme for which
is cut and dry) should be established at Patna, and of the fact tha*, as]
understand. the necessary short legislation to give practical effect to that
decision will he brought forward at the earliest possible date, it eay seem that
the Province of Bibar and Orissa is nof so vitally concerned with this Resolution
as certain other provinces or administrations, who may not be so far advanced
in the mutter of their University schemes. Furthermore, objcction does not
scem called for at this stage in view of the very broad terms of the Resclution,
riz, that this Council recommnends to the Governor General in Council ‘to
consider the advisability of* placing the University of Calcutta on the same
footing with the Universities of Madras and Bombay, ete. I realise the
n:isapprehension which frequently attaches to the meaning of the words
‘consider ’ and * consideration,” especially on the part of applicants for
boons or favours! But I have little doubt that the Government of India will
not misapprehend the terms; and I have no doubt that the Government of
India will come to no final decision, one way or the other, in this natter—
will do nothing that might prejudice the interests of any individual Local
Government or Administration, without formally consulting those Govern-
ments or Administrations, and without giving the fullest consideration to
any arguments which they may have to bring forward, or difficultics which
they may think necessary to raise. It seems hardly necessary to request that
a formal assurance be given to this effect.”

The Hon'ble Mr. Walker :— 8ir,I had not anticipated addressing
the Council on this Resolution, but the Hon’ble Mover and also some other
Hon'ble Members have referred to the concrete instance of the relations of the
Central Provinces to the Allahaba! University as an argument, which is likely
to remove the apprehensions that may be felt by Governments, other than the
Government of Bengal, at the prospect of the change contemplated in the
Resolution. The Hou’ble Mover has stated that the existing arrangements
with the Central Provinces and also in Ceylon have not resulted in any
catastrophe—""

The Hon'hle Mr. Surendra Nath Banerjee :—*I did not say
that with reference to the Central Provinces; I said it with reference to
Ceylon.”

The Hon’ble Mr. Walker :—* Very good ; at the same time that
is not much of an assurance. The Hon’ble Mover did not say that the existing
arrangements have proved satisfactory, and I can assure the Council that the
existing system, under which education in the Central Provinces is sub-
ordinated to an institution essentially connected with another province, has no
friends in that province, official or non-official. It is the prospect of obtaining
a University of our own that is looked forward to as the only satisfactory
solution of several problems.”

The Hon’ble Pandit Madan Mohan Malaviya :—“ Sir
the Resolution has given rise to a very curious discussion in which, on the one
side, is expressed a rather strong opinion on behalf of Bengal that it should
be freed from the control of an authority which is not present in Bengal, and,
on the other side, an equal apprehension that, if that control is removed, the
interests of provinces other than Bengal will suffer. But, if T may say so, the
very intense earngstness of the arguments, put forward by the representatives
of Burma, Assam and other provinces, that the present state of things should
continue, furnish a strong support to the Resolution which has been moved
by the Hon’ble Mr. Banerjee; for that shows, Sir, that they are naturally
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anxious that the interests .of their provinces should not suffer by the control
which the Governor General exercises over the aflairs of the Calcutta University
being removed. Sir, in the absence of the control of the heads of their
respective provinces, over a University which governs them, they find most
satisfaction in the control which is exercised by the Governor General
over it. On the other bhand, Bengal has risen to urge that its University
should be placed on the same footing with the Universitics of Madras
aud Bombay. I think, Sir, there is much to be said on both sides of
the question. A great deal can be said in favour of the view that the
head of the Government of Bengal should be the head of the University
of Beneal, In ancient days when the Calcutta University was started, things
were different. the Governor General of India heing the supreme head of
the Governiuent, was naturally made exeoflicio Chancellor of the Univer-
sitv. But, since that time much water has flowed down the Hooghly ;
the Punjab and the United Provinces have bad separate Univeisities estab-
lished in them. The Governor General no longer has his head-quarters in
Calcutta, and Bengal has been raised to the status of being under a Council
govermument ; it has been placed on the same footing as Madras and Bombay ;
and it is somewhat anomalous that the Governor of Bengal should not be the
head of the Uriversity of Calcutta which is primarily the University for
Bengal, as the Governors of Ma.ras and Bombay are the heads of the Univer-
sities of Madrasand Bombay. 1do not think ti:at the real reason for the
change which is advocated is that the exercise of the contrul, of the nominal
control, it can orly be nominal, by the Viceroy is resented ; the object is that
the guidance aud control of the head of the Government of Bengal who is ever
present in Bewnzal,—which is direct and immediate, should be available to
the University in the fullest measure for the benefit of the University of
Calcutta It should be remembered that Bengal is the largest provinee
which is interested in the existing arrangements and in the present proposal.
As the Hon’ble Mr. Cumming has pointed out, Bengal has the laigest number
of colleges which are under the control of the Unirversity of Caloutta, and it
should not be made to suffer, because it has extended its hospitality to o:her pro-
vinces which are less favoured than it is, by admitting students from colleges
existing in those provinces—from Burma, Assam, and Bihar and Orissa to
its own examinations. There is much force in the contention that Bengal
should no: be placed under the disadvantage of not being allowed to have the
head of its Government as the Cha:cellor of its University. At the same
time, there is nuchto be said in favour of the view urged by Burma and
Assam that their interests should be safeguarded. If the recommendation con-
tained in the Resolution is acceptcd even before Universities come into
existence at Patna and in Burma and in Assam, it should still be possible to
safeguard their interests both in the matter of the vernaculars that prevail in
those provinces and in other respects so far as the interests of the students of
those Provinces are concerned. But tbe true solution liesin another direction ;
the root of trouble lies in the fact that the provision for University education is
80 unsatisfactory, is 80 poor in India. That for the whole area which is
even now under the jurisdiction of the Calcutta University, and which compriscs
a population more than twice as large as tiie population of the United Kingdom,
there should be only one University is a matter on which neither the people
por the Government can be congratulated. Leaving alone Burma, Bihar and
Orissa and Assam, Bengal alone has a population of nearly 5¢ millions, a

pulation larger than that of the United Kingdom, and yet there isonly one
g)ni\'crsity in it, whereas in the Unitel Kingdom there are 18 to 21
Universities. The real solution therefore lies in expediting the establishment
of Universities in Burma, in Bihar and Orissa and also in Assam. One
speaker has said that Assam is not a sufliciently large province to have a
separate University of its own. I do not agree with him. I submit that
having a population of over seven millions, nearly equal to that of Belgium,
itis a sufficiently large province to have a University of its own. And I
hope that one result of this Resolution, if it leads to no other result, will
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Le to oxpedite the efforts which are being made for the establishment of
a University in Burma, and for the establishment of a University for Bihar
and Orissa at Patna, and I hope aiso that the result of the diseussion will
be to suggest to the Government of India the desirability of seriously
considering whother Assam should not have a University of its own. XNo
doubt Burma, Bihar and Orissa and Assam are under a debt of gratitude
to Bengal for the advantages of higher education which the students of these
provinces have received during half a century from their counection with the
University of t‘aleutta. But 1t is undeniable that if Universities had been estab-
lished in Burma, Bihar and Orissa and Assam when their separate administra-
tions were established, the progress f higher education in those pravinces would
have been immensely greater, and the condition of the people would have been
immensely better. Therefore, I hope, Sir, that, while the Government of India
will be pleased to accept the Resolution as it is worded, that it will expedite
the establishment of a University in Burma, anl of a University in Bihar and
Orissa, and also tuke into its serious consideration the question of a University
being given to Assam.”

The Hon’ble Raja Sir Muhammad Ali Muhammad
Khan, of Mahmudabad :—* The present system governing the manage-
meut ol the Calcutta University stands self-condemned. It is avowedly a
system of double control. and, as such, is open to obvious objections. No man
can serve two masters  1ln this case, too, the system prevents either master
from taking an adequate intercst in the University. The Government of India
are now absznt from Calcutia for 12 months in the year, and cannot possibly
have that first-hand acquaintance with the local problems which they possessed
of old, and which is essential for dealing with the affairs of a large University
such 1s the University of Calcutta. On the cther hand, the Local Government
who can never be quite sure of the attitude of the Government of India in any
particular matter cannot but adopt a hon-committal and unattached attitude, in
fact an attitude of irresponsibility. The result is delay, and, what is worse,
there isapt to be friction, or at least the opportunity for friction, not only between
the University and Government, but between the two Governments.  The pre-
sent debate has amply shown that what 1 am saying is not only true on paper,
but that the present system has given risc to great practical difficulties which
have neither enhanced the reputation of the Government of India nor tended
to the advancement of cducation. It might of course be objected that so long
as there are no separate Universities in Burma and Bihar and Orissa, it may be
undesirable to transfer the control of the Government of India over the
Calcutta University to the Government of Bengal. But we have yet to
know wherein this undesirability lies. We have precisely the same system
prevailing in the case of the University of Allahabad which, though under the
control of the United Provinces Government, exercises jurisdiction over
the Central Provinces and certain Indian States. The same is the case
with the Lahore University. Why the Calcutta University should be unneces-
sarily harsh or severe in its attitude towards the Colleges that exist in Burma,
Assam and Bihar and Orissa, is difficult to wunderstand though, if such
suspicion was reasonable, the transfer to the Local Guvernment might be
made subject to a proviso reserving the control of the Government of India so
far as colleges vutside Bengal were concerned. I am, however, opposed to
shelving the present question till there are separatc Universities in Bihar,
Burma and Assam. For this will mean that we shall have to wait for a very
long time, and the present system, as I have said before, with its ineritab}e
delay and friction, will continue to the detriment of education not only in
but outside Bengal.

« Lastly, it is clear that the proposal of my Hon'ble friend, the advanh§es
of which outweigh its disadvantages has the support of public opinion generally
in Bengal. This faot, of itself, merits serious consideration.
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“ In conclusion, T subwiti that I support the Resolution to strengthzn the
hands of their Honours the Licutenant Governors of Burma and Bihar to have
Universities for Burma and Bihar.”

The Hon’ble Khan Bahadur Mian Muhammad Shafi:—
“Sir, I rise to give my cordial support to the Resolution moved by my friend
the Hon’ble Mr. Surendranath Banerjee, because of the hope which U entortain
that a careful consideration (f the advisability mentioned in his Resolution will
lead (o the rea'isation not only of the object which Bengal has in view, but also
of the ultimate object which both Burma and Assim have at hearl. The
apparent antagenism iu the speeches deiivered to-day by the Hon’ble Mr
Suren:dranath Banerjee, the Hon’ble Colonel Gurdon and the official Member
for Burma, is, when closely examined, no antagonism at all. It seemsto me
that just as outside control is irksome to Bengal, so, from the point of view of
Assam and Burma, if the change conte.nplated by the Ilon’ble Mr. Surendra-
nath Banerjee were to he brought into existence, would the resulting outside
control be equally irksome to Assam and Burma. 1 am sure that our friends
from Bengal will fully realise that the Assamese and the Burmese people are
perfectly within their rights when they say that, if the Bergal people desire
that the control of their provincial educational affairs should be vested in the
hands of their own Guvernment, the Assamese and the Burmese people are
pericctly justified in adopting the sawe attitude with regard to their own
provincial educational allairs.

« My Hen'ble friend Mr. Setalvad has mentioned a certain incident which
occurred in Bombay in o.der to caution the Hon’ble Mr. Surendranath Banerjee
lest in the change which our Bengal friends advocate they might be—I do
not know whether that expression was quite justified —*jumping out of the
frying pan into the fire’ Well, Sir, so lonz as the control of educational
institutions reste in the hands of individuals who entertain strong opinions with
regard to given questions, solong must these incidents occasionally happen,
whether that control is in the hands of Provincial Governments or in those
of the Imperial Government. I will give one illustration. The Hon’ble Mr.
Setalvad 1s fully aware of the controversy raging round the question of
the alternatives of the Matriculation examination and the School Final ex-
amination, with reference to which we have had a very heated and very
interesting discussion recently in the Senate of the Bombay University. Well,
the same question is already under discussion in the Punjab University, with
which I have been closely connected for the last twenty years. Perhaps the
Hon'ble Mr. Setalvad will be surprised to hear that the suggestion of the
substitution of a School Final in place of the Matricuiation examination, so far
as our province is concerned, emanated from the Imperial Government, aud
not from the Provincial Government. For a long number of years the Pro-
vincial Government resisted the suggestion of the Imperial Government that
a School Final examination should take the place of the Matriculation exami-
nation, but, in spite of that resistance, finally it had to give way and the

uestion was brought up for discussion at a meeting of the Senate of the

unjab University. Certain members of the 8enate took objection to the course
that bad been adopted in this connection, in that the proposal had come up for
discussion before the Senate over the heads of the Oriental Faculty which was
vitally interes<ted in the final determination of this question. The matter was
referred to the Oriextal Faculty, with the result that 20 mewbers of that Faculty
voted against the proposal and only 4 in its favour. We shall see what will be
the final result of the discussion of this question in the Senate. But, as against
the instance given by my Hon’ble friend Mr 8etalvad, 1 have ventured to
give this instance that has oocurred in the Punjab, to show thatso long as the
control, not only of educational problems but of vther problems as well, rests
in the hands of strong men, whether those men belong to Provincial Govern-
ments or Imperial Governments, these little incidents must occasioually

happen.
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“Tt seems to e, Sir, that there is a great deal to be said in favour of ghe
Resolution which bhas heen moved by my friend Mr. Surendranath Barerjee.
All that the Resolution asks for is a consideration of the advisability of the
change advocated, and T hope that the consideration which is requested will
result in what secws to me to be the only solution of the cducational problew
involved in the cxisting situation, and that is, the grant of at least orc Univer-
sity to @uery province, whether it bea major province or a wmdinor provinee,
and possibly of a larger number of Universities than ouc to some of the pro-
vinces of India.”

The Hon’ble Sir C.Sankaran Nair:—Sir, if the educated
men of Bengal desire that the higher education of the Bengalis should be in
the hands of their own Government and of their own University, it would ouly
be a natural wish on their part. They have the sympathy of the Government
of India. The gencral observations which my friend made with reference to
the desirability of such a transfer are of great weight. And if the Council had
been asked now finally to decide the question, it mizht be necessary to cxawmine
them in some detail, but he has only asked that the Government of India should
take the inatter into consideration, not that the Council should finally decide
upon the question of iransfer. The Government are prepared to accede to this
request. ~ But while conceding so much, I shonld not be understood to accept
the special reasons which have been put forward by some gentlemen for transfer
of the control from the Government of India to the Government of Bengal.
It was stated by one of the Hon’ble Members that, so far as the appoiatment
of Yellows is concerned, it is eminently desirable that the Government of
Bengal should be the final authority instcad of the Government of India, as the
Government of Bengal is mnore in touch with the men available for appoint-
went as Fellows than the Governor General here is likely to be. That may be
50, but my Hon’ble friend has also noticed the objection, that the Governor of
Bengal may not be able to pay the same attention to the claime of Irovinces
outside Bengal like Bihar and Orissa and Burma. He would ordinarily be
guided in his choice by the Vice-Chancellor, a local gertleman, und by the
Director of Public Instruction who has control only over the Provinee of Ben-
gal. It was further said by one of the Hon'ble Members, Dr. Banerjee I think,
that so far as affiliation is concerned, they would like the Governor of Bengal
to be the final authority and not the Government of India. In view of cartain
eveuts that Lave taken place, I can quitc understand the reason why that
objection was put forward. but it is permissible to doubt whether, in the con-
ditions that now exist in Bengal, it is not desirable that an outside authority
should have the final say in the matter. These are the only two special reasons
that have been put icrward. The transfer of the control from the Government
of India to the Governient of Bengal has been opposed by certain speakers who
are of opinion, for certain general reasons, that it is not advisable My friend
the Hon’ble Mr. Setalvad opposes it also from the experience that he has gained
of what he considers to be the undue interference of the Governmeut of Bom-
bay with the University of Bombay, while my Hon’ble friend Mr. Shafi's
expericnce is the other way, and he would rather have the Local Government
itself to control the University. It is not necossary now, for the reason that
I have already stated, for the Council to come to any final conclusion, because
we are not asked to make the transfer now.

“ My friends from Assam are strongly against any transfer because they
think that Assam literature and the interests of education in Assam would not
be properly attended to by the University and Government of Bengal. That
too is a matter which would require consideration when the final decision has
to be made. But at present I donot think it necessary for the Council even to
consider it because the Government of India have finally resolved to give effect
to the objeotion that has been advanced by the representatives from Burma and
from Bihar that no tracsfer should be effected, unless their claimns are settled in
the way they wish them to be settled, that is until the Universities of Rangoor
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aud P’atna have been constituted, or until those schemnes have uppmacbcd
completion, We think that, asithose schemes are uow under consideration and
as those Universiiies are likely soon to come into being, it is not advisable that
the transfer should be effected at present.

“ My friend, the Hon’ble Mr. Surcndra Nath Banerjee referred to
cerinin iustances such as the Central Provinces and Ceylon to justify his
contention that it cannot be said that, Lecause thc Government vt Bengal
have no jurisdiction over the I'rovinces of Burma and Bihar, the Uni-
versity of Calcutta too should rot be allowed jurisdiction there. So far as
the Central Provinces arc concerned, they apparently are not satisficd with
their position, and they want a University lor themselves. So far as Ceylon is
concerned, they have come under the jurisdiction of Madras of their own
accord, aud they do not seem to wish to leave it. It will be time enough to
consider their case whea they want a University of their own. For these rensons,
the Government of India consider that il the transfer of the Uuiversity ol
Calcutta to the control of the Goverument of Bengal is to be carried out, it
should wuot certainly be carried oat till these two Universities have come into
being, and when the question has to be taken up for final settlemont, 1 have
no doubt whatevér that the arguments which have been urged by the repre-
sentatives from’' Assam will be given their duc weight. Subject to these reser-
vations, the Governwent of Indin would accept my Hon'ble friend’s Resolution.”

The Hon'ble Mr. Surendra Nath Banerjee :—Sir, I thank
the Hon’ble Member in charge of the Dapartment for accepting the Resolution.
Bengal opinion would have been inore pleasel il he could have seen his way
to accept the Resolution without the reservations to which he has referred.
There has been an animated debate over this matter, but really, if we look to
the bottom of the whole thing, there is perfect agreement and unanimity in
regard to it.

1 do not think my Hon’ble friends, ti.e official members—and I congratu-
late them on having broken their golden siience on this occasion—really object
to our Governor being the OChancellor of our University. What they are
apprehensive of, and what they object to, is that their University affairs woull
come under the direction of the Government of Bengal and would pass away
from the control of the Viceroy of India. They do not object to our being
autonomous in this matter, but they want to safeguard their own interests. 1
think they are quiteright. I confess that if I werein their position, I would
take precisely the same view. Ihave no quarrel with them, but I Lave a
quarrel with the Government in regard to this matter. I desire to call the
attention ot my Hon'ble friend Sir Sankaran Nair, to section 28, clause z. Of
course he was an eminent Judge, an ex-Chief Justice, and my reading
of the law must be subordinated to his interpretation of it. But this
is, so far asT can make out, a matter of common se1se. This is what section 28
clause 2, says—"’

A Voice :—* What Act ?*

The Hon’ble Mr. Surendra Nath Banerjee :—* It is the Uni-
versities Act of 1904.

** This is what section 28, olause 2, says —
- @T‘zt%h&?l{&xy’dzw any power conferred apon him by the Ast of Incorporation

“8ince, therefore, the Chancellor is at liberty to delegate any or
all his powers, my submission is this. TLet the Chancellor delegate his pow-
ers in respect of colleges within the territorial limits of Bengal to the Go-
vernor, and let him retain control over the other Provinces. I think that
section justifies that. 8o far as Bgngal is concerned, let the Chancellor dele-
gate the powers that are vested in him—and the section gives him the
suthority—in respect of the affiliated institutions in Bengal—and they are 41 in
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number, 8ir, out of 48 —retaining his power in respect of .the institutions out-
side the territorial jurisdiction of Bengal. That seems to mec the obvious
solution of the problem. These institutions, in the outlying areas of Burma, of
Assamn and of the new Province, will continue, as now, under the authority of
the Governor Geuneral. There will be a change so far as we are concerned, and
our Governor will be de facto Chancellor, though not in name. The Viceroy
will continue to be the Chancellor in name, but by this delegation, the Governor
of Bengal will becomne the de facto Chancellor for the affiliated institutions
in Beugal. This, Sir, seems to nic to be a solution of the question that will
reconcile conflicting interests, aud diverzent views, conciliate Bengal opinions
and the opinions which have been expressed in this Council Chamber to-day.
I think that is the solution, and I really do not know why the Government
should not see its way to accept it. But, if, for reasons with which 1 am
unacquainted, Government is not able to adcpt it, then my subwmission is that
it should expedite the creation of these different Universities. 1 am entirely
in favour of the creation of a University in Assam. Why should not Assam
have a University of its own and work out its educational destinies in its own
way, according to its lights and according to its requirements® I do not at
all share the cynicism—if I may be permitted to express myself in that way—
of the Hon’ble Colonel Gurdon who asks ¢ What do the Calcutta lawyers
know about the educational requirements of Assam *° The Calcutta lawyers
are not the masters of the Univewsity. 80 per cent. of the Fellows are
officials or non-officials nominated by the Government. If I am excused for
using strong language, T will say this, that they arc the creatures of the
Government. And what have the Calcutta lawyers to do with the matter ?
Over and above the Calcutta lawyers therc is the Government of Bengal
and the Government of India. Assam has done wonderfully in the matter of
educational development. And let those who malign the Calcutta lawyers
bear in mind that these lawyers have had a large hand in helping forward
the educational development of Assam My Hon’ble friend Mr. Dadabhoy
quoted the opinion of the Hou’ble Sir Ashutosh Mukerji. That cpinion is a
matter of antiquarian bistcry to-day. ‘I'he opinion is as old as the year
1912, I am not permitted to disclose the secrets of conversations which
I have had with Sir Astutosh Mukerji, who is a high educaticnal autho-
rity, but I imagine that the spivit of his dreams has undergone a change
and that the opinions which were paraded before wus in that ostentat-
ious fashion, so peculiar to my Hon’ble friend over there are not admitted
by him at the present moment. They may be relegated to a museum of
things ancient and wheu the biographer of Sir Ashutosh Mukerji attempts to
write his life he may reler to it and ey draw the lesson that even the greatest
amongst us are sometimes apt to be versatile.

1 say, Sir, once again, with all the emphasis that I can command, that we
in Bengal—and I represent the public sense and the public conscience of
Bengal in this matter—do not in the smallest degree desire to stand in the way
of the creation of the Universities in Assam, in Burma and in Bibar and
Orissa. We shall welcome them with enthusiasm because we shall recognise
them as the products, the children, the progeny of the Calcutta Univerisity.
We shall have the satisfaction of knowing that we have helped forward the
educational development of these Provinces. No jealousy, no malice, no feeling
of antagonism will mar the beautiful prospect that will open out to them and
tous. We are anxious that they should have Universities of their own, but
we are also anxious that justice should be done to us, and that the head of
our Government should also be the Chancellor of our TUniversity. There is
no mistake as to what official opinion in Bengal is. 1Ay Hon'ble friend to
my .right, Mr. Cumming, in that quiet, dignified but firm way which is
characteristic of him, stated plainly what the views of the Government of
Bengal are. And then there are the representatives of public opinion in
Bengal. Official and non-official opinion is united in the demand
which I have ventured to put forward to-day before this Council. And
that demand affects 41 of the colleges aud schools of the Caloutta
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University, as against seven in the cther Provinces. We do not want to stund
in their way : give them their Unriversities, but do not bar the way against
us. Do not flout public opinion in Bengal by refusing to us the
reform which we are entitled to have because we are a Presidency Government.
My Hon’ble friend MMr. Setalvad, has asked : ¢ Why have you not brought for-
ward cases to justify your motion ¥’ My friend is a Jawyer ; T am wnot, but
I understand the tricks of lawyers. Aud I will tell him this, that I
did not want to prcjudice this controversy or handicap it by creating irrita-
tion and bad feeling at the commencement. Ihad a bundle of cases in my
pocket, and I could produce them just now, of mandates issued by the
Government of JTndia, being carricd out iu defiance of the wishes of the
Sevate. I do not want io refer. to them lecause I deem itinexpedient to
injure my case or hacdicap it by creating irritation. Therefore, mny
friend will pardou me if he thought there was a flaw in the arguments
that I ventured to bring forward. I amn grateful to my friend the
Hon’ble Sir Sankaran Nair for accepting the Resolution, but 1
hope he will give effect to the section to which I have referred. And if,
for legal reasons with which I an: unacquainted, he is not able to do
50, I earnestly appeal to him {o expedite the creation of thcse TUniversities
which may enable us to place the Gorverior of our Irovince at-the head of
our University. That would be the first step towards freeing the Univer-
sity from that_official control to which my Hon'ble friend Mr. Sectalvad
referred ; and as popular opicion in Bengal is a growing power, we shall soon
bring the Charcellor of our University under our own control.” .

The Resolution was put and agreed to.
The Council adjourned to Friday, the 24th March, 1916.

A. P. JITDDIMAN,

Secretary to the Government of India,
Legislatice Department.
DEeLHI;

The 30th Alarch, 1916.
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